
AT ahmtnistrative tribunal

Date of decision; 13.05.1993,
...Petitioner

Versus

OA Np.951/93

Shri Jageshar

union of India & Others
.Respondents

„ T If T?a<?£otraj Member (A)
coram: We Hon'ble Mr. „e,nber(J)

For the petitioner
Shrl K.L. Bhatla, proxy ee""®®!
JOT Mrs. Rani Chhabra, Counsel,

Judgement(Oral)
(Hon'hle Mr. I.K. Rasgotra)

V, ^ IID for admission on 3.5.1993This case had come up

^t,en it was adjourned to 13.5.1993. Today when
.as called out Shrl K.L. Bhatla, proxy counsel lor Mrs.
Kanl Chhahra appeared and suhaltted that the case .ay
be passed over. We have perused the application. «e Imd
that the petitioner was e.ployed as casual labour rn the
olllce ol the respondents and his services were terminated

1Q«7 The 0 A. is, therefore, barredfinally in December, 1987. The u.a.
ra 4.4 ..ar, Qi <">f the Admln1stra11ve Tri-by limitation under Section 21 of the

4^ Q/-./-tit'H 1nslv dismissed. No
bunals Act, 1985. The same is accordi g y
costs.
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